
Appropriation SEPTElI{)'q!lR 16, 1116(; 

[Mr. Deputy-Speaker] 

the authorisation of appro.,riation 
of moneys out of the Conso' ,dat-
ed Fund of the State of Kerale. 
to meet the amounts spent on rer-
tain services during ~ fina!'cial-
year ended on t ~  31.1 da.,. of 
March, 1962, in excess 0: the 
amounts granted .C' those ,arvi-
ces and for that year, ~ \aken 
into consideration." 

The motion WO, adopt.·d. 

Mr. ~  I "hall now 
take up clause-b,-claus<, considera-
tion of the Bill. 

The question is: 

'"rhat clnuses 2, 3 and t"e Sch ... 
dule stand part of the BUI." 

ClAuses 2, 3 and the Sohed"'l< were 
added to the B;!L 

Clause 1. the Eaactina Formula and 
the Title ~  then addl.d to th. BiI!. 

ShrI T. T. KrIslt'lalUcharl: I move: 

"That the Bill be paSjed." 

Mr. Deputy-S_ker: The quo.s'ion 
i8: 

''That the Bill be passed." 

The motion WIlS adopted.. 

IU' lin. 
KERALA APPROPRWnON (No.4) 

BILL, ~ 5 

The MlDlBter of F\JwIee (ShrI T, ~  

Krlslmamacbarl): I beg to move": 

"That the Bill to authorise 
payment and appropriation ot 
certain further BumS from and out 
of the Consolidated Fund of the 
'StD te of Kerale for the .enlices 
of the' financial year 1965-66, be 
taken into conslderafion." 

I 1&. DepatJ-8peaker: Motion moved: 

'"rhat the Bill to authorise 
payment and appropriation of 
certain further IUms from and 
out of the Consolidated Fund of 
the State of Kerala for the ...,,1-

ces of the financial year 1965-66, 
be taken into conSideration." 

·Shrl Barl ~  Kamath (Hoshan-
gabael): On .. point of c1uirical:on. 
On MOJ:day. wh n the deman:ls for 
supplementary grants were dircu .. ed 
in the Hou.e, yo" will be pleasrd to 
recollpct-I do not know whether you 
. were in the Chair then or you w.Te 
dewn below here; perhaps the Spea-
ker was in the C""ir then-tl:.at the 
Minister, while replying to the de-
bate on the snpplementary demands, 
said. or rather h, assured the House, 
that certai!! points -vhich had been 
raised by several Members on both 
sides of the H""se. particularly I 
be i ieve, w' th retard to pro.chinese 
communlst detenus in Kerala and 
the pro-Pakisti1i1i elements that 
have been art ~  in Kerala recently 
according to thp ACviser, Shri Ragha-
vachari's statement, '9lould be rder-
I ed to the Home Minister for ade-
quate reply or for neces.ary action. 
I do not know whether he has done 
10. I would like to know whether 
the Home Minister will "eply now or 
later. What will happen to thole 
points which had een raised'l 

8hr1 T.  T. Krlslmamacharl: I ~  

not mention when the Home Minister 
will reply. I said it was R qup.sti, n 
of allowances, etc., for the ~  

and said that 1 would refer the mat-
ter to the Home Minister for consi-
deration, and naturally, any prooeed-
!nIlS in which a matter of t;,is nature 
is mentioned. are referred a Jtomati-
eally to the appropriate MiniBtry. 

Shrl Bart Vlshnll Kamath: When 
will we know about the action ~  

on about further developmonts in 
the matter? Will it be in this .. ssi'l1l 
Or in the next se. •• ;on? I would like 
him to enlighten tlIe HoUle. 

Bbrl T. T. KrIsImamaeharl: I .aid 
that the matter would be considered 
by the Home MInister. What the 
decision will be. whether the consi-
deratlOllll will be favourable ar partlY 
favnurable or will be ~  I 
am not in a position to oa.v. 

°Moved with the reeommenclatlan of the Pre.idet, 



BHADRA 25, 1887 (SAKA) Billa 

Mr. Perut •• Speaker: Tho question 
iI: 

'0I'l", , the Bill to authorise pay-
ment and appropriation of certaiu 
furthgr sums from and od 01 the 
Consoli"ate,·· Fund of tile Stllte ot 
Ke,·a'.l for the sel'vices of the 
fUlanei.. year 1965-56, be taken 
into ~~  don. tI 

The motion WGS adoptpd. 

Mr. DePlli:r-Speak .... : ! :hall nOW 
take clause-by-clause c"llsiUuatlon. 

The question is: 

~ c1au.". 2 and 3 and the 
Schedule st.mrl part ot the Bill." 

The molior, was adopter'. 

CI4 .... es :. a'.· d  3 and tlu! Schedule 
wnre added to tne Hill. 

Clause 1, the F.., ,et; .. " Form .. 14 atld 
the Title .ver. added to the Bill. 

'illrl T. T. Kds!mamacharl: I  b .. , to 
movo: 

"That the Bill be passed." 

Mr. DepUty·flpeaker: ~ question 
la: 

'That the Bill be passed." 

The ...... tion IDa.. adopted. 

ll.5J lin. 

APPROPRIATION (NO.3) BILl., 1965 

The MlDlster of ........ ee (Slirl T.  T. 
Krlshnamacbarl): I beg to move·: 

'That th .. Bill to authorise pay. 
'nent and appropriation of certain 
further BUma from and out of the 
Consolidated rll',':' of India for 
the semea. of the ftnancial yew 
1885-118, be taken IDto ccmmdera-
tiCID." 

Mr. Depaty-Speall:er: Motion moved: 

"That the Bill to authorise pay· 
ment and appropriation of ~  

further sums from and out of Ihe 
CO" .olida.ed Fund of India ,or 
the services of the IInan,';al year 
1965-66, be taken Inlu col1.lldera-
tion," 

8hr1 U. M. TrtI'edI (Manu."ur): 
At this lta,e of the Appro,'Iliatlon 
Bill, It will not be p:'Ope.-to 01'1. t 
comments. In view of the ~  

we have already made when the 
demands were bein, dlarusl, .1, I lind 
that we have not yet ~  a Sp.cond 
thou,ht to the question of ptovLlin!l 
". lre money for the naval aero ·Iccr. 
We are ai a stage when wo d' re-
quire better naval equipment. The 
imminent danger facln, us fro. I 
Indonesia cannot be overlouked. !us 
opportunity of this kind ought n"t to 
have been lost to make this demand 
p,reater th.m what It lB. for the Baka 
of the detence services, p&rticulorlY 
the navy. We have missed all appal'. 
tunlty to vote such ~  Burna 
which may be neceuary to meet the 
menace, pnrticu'arly for bulldin;! up 
the submarines which are very necrs-
sary. I support the Bill. but I think 
the ,ovemment ought to have taken 
note of this. 

81lrl T. T. J[rlslmamaehari: I have 
no doubt that we on tht. aide at the 
Houst' fullv .hare not only the appre-
hension.. but also the 8!lplrations of 
han. members opposite. The House Is 
also aWi"Te that the gnvcmment are 
tryin, to "dd to their naval equip-
ment from sources tram which sucll 
equipment could be  obtained. When 
these ne,otiations are completed, I 
think my colleague, the Defence 
Minister will take the Rouse Into 
conftdence. Any further increase in 
the navy beyond what hu been done 
or Is being done I. a thin, which will 
depend upon a number of factors. 
After all, In the Iituation in which 

-----------:-::--------------.-
·Moved with the recommendation of the PrnIdent. 




